
csP No.l079 ()F 2017

BI.]FORE THE NATIONAL COMPANY LAW TRIBUNAL BENCII,

ATMUMBAI

csP No.l079 0F 2017

IN

csA No. 881 oF 2017

Under Sections 230 to 232 of the

Companies Act,20l3;

In the matter of Scheme of

Amalgamation of Apachc Design

Solutions Private Limiterl ("Apochc"

ot "Fitst Translerot Co,npon),") anl

Sequencc l)esign (lndia) Privatc

Limited ("Sequence" or "Secord

Tronsleror Compon.t") and

Computalional Enginerring India

Private I-imited ("cEIPL', or "Thinl

Tronsferor Compony") with Ansys

Soflware Private Limited (".,lnsys" or

" Tro n sle ree C o mpa ny" );

Apache Design Solutions Private I-imited

...Filst Petitioner Company /First Transleror Companl

Sequence Design (India) Private Limited

...Sccond Petitioner Company/ Second Transferor Company

Computational Engineering India Private Linrited

...'Ihird Petitioner Company/ Third Transfbror Compauy



Ansys Software Private Limited

...Fourth Petitioner Company /Transleree Company

C)rder delivered on: Deccmber 14. 2017

CORAM: Hon'ble B.S.V. Prakash Kumar, Member (J)

Hon'ble V. Nallasenapathy, Member ('l')

For the Petitioners: Ms. Suchita Sharma i/b Rajani Associates,

Advocate for the Petitioner Companies

Per: V. Nallasenapathy, Member (T)

ABDE&

MINUTES OF TII Ii ORDF:R

L Petition admiltcd

Petition llxed for hearing and linal disposal on l?th January, 2018.

The Leamed Advocate for the Petitioner Companies states that in

pursuance of the directions contained in the Order dated l4ih

September, 2017 passed by this Hon'ble Tribunal in the Company

Scheme Application No. 881 of20l7

the meeting of the Ilquity Shareholders of the First

Petitioner Company was held on 31" October, 2Ol'7 at 1l

a.m. at Plot No. 34/1, Rajiv Gandhi Infbtech l'ark, MIDC,

Ilinjewadi. Pune 4l1057, Maharashtra tbr thc purpose of

considering and, if thought flt, approving, with or without

modification(s) the proposed Scheme ol'Amalgamation of
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Apache Design Solutions Private Limited, Sequence

Design (lndia) Private Limited and Computational

Engineering India Private Limited with Ansys Software

Private Limited and their respective shareholders and

creditors. The requisite quorum was present lor lhe

meeting and the Scheme was approved unanimously by the

Equity Shareholders o[ the First Petitioner Company

rvithout modilications. The Chairperson aPpointed for the

said meeting has filed its report as to the result of the

meeting along with the aflidavit aflirming the same rvith

the I{on'ble Tribunal on 24'h November, 2017 which is

annexed as Exhibit-[, to the Company Scheme Petition.

the meeting ol the Equity Shareholders of the Second

Petitioner Company was held on 3l" October. 2017 at'12

p.m. at Plot No. 34/1, Rajiv Gandhi [nfotech Park, MIDC,

Hinjewadi, Pune 4 | 1057, Maharashtra for the purpose of

considering and, if thought lit, approving, ryith or without

modification(s) the proposcd Schcme of Amalgamation of

Apache Design Solutions Privatc Limited, Sequence

Design (lndia) Private Limited and Computational

Engineering lndia Private Limited rvith Ansys Sollware

Private Limited and their respective shareholders and

creditors. The requisite quorum was present for the

meeting and the Scheme was approved unanimously by the

Equity Shareholders of the Second Petitioncr Company

without modifications. The Chairperson appointed for the

said meeting has filed ils report as to the result of the

meeting along rvith the affidavit affirming the same with

the Hon'ble Tribunal on 24rh November, 2017 which is

annexed as Ilxhibit-M to the Company Scheme Petition.
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the meeting of the Equity Sharcholders of the lhird

Petitioner Company was held on 31" octobcr, 20'17 al 2

p.m. at Plot No.34l1, Rajiv Gandhi lnfotech Park, MIDC,

Ilinjewadi, Pune 411057, Maharashtra for the purpose of

considering and, if thought flt, approving, with or wilhout

modilication(s) the proposed Scheme of Amalgamation of

Apache Design Solutions Private Limited, Sequence

Design (India) Private I-imited and Computational

Engineering lndia Private Limited with Ansys Software

Private Limited and their respective shareholders and

creditors. The requisite quorum was present for the

meeting and the Scheme was approved unanimously by the

Equity Shareholders of the Third Petitioner Company

without modifications. The Chairperson appointed for the

said meeting has filed its report as to the rcsult of the

meeting along with the affidavit aftirming the same rvith

the llon'ble Tribunal on 24'h November. 2017 which is

annexed as llxhibit-N to the Company Scheme Petition.

the meeting of the Equity Shareholders o1'the Fourth

Petitioner Company was held on 31" October, 201'7 at 3

p.m. at Plot No.34l1, Rajiv Gandhi Infotech Park, MIDC,

tliniewadi, Pune 411057, Maharashtra for the purpose of

considering and, if thought fit, approving, with or without

modification(s) the proposed Scheme of Amalgamation of

Apache Design Solutions Privatc Limited, Sequence

Design (lndia) Private Limited and Computational

Engineering India Private Limited with Ansys Software

Private Limited and their respective shareholders and

creditors. The requisite quorum was present for the

meeting and the Scheme rvas approved unanimously by the
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Equity Shareholders ol the Fourth Petitioner Company

without modifications. The Chairpcrson appointed for thc

said meeting has filed its report as to the result of the

meeting along with the aflidavit atlirming the same with

the Hon'ble Tribunal on 24'r' November, 2017 rvhich is

annexed as Exhibit-O to the Company Scheme Petition.

The Learned Advocate for the Petitioner Companies firrther

submits that the Company Scheme Petition is filed in consonance

with the Section 23O-232 of the Companics Act, 2013 and the

Order passed in the Company Scheme Application No. 881 by

this Hon'ble Tribunal.

The Leamed Advocate for the Pctitioner Companies further

submits that as dirccted by this Tribunal notices along with copy

ofScheme have been sewed upon the: - (i) concemed Income Tax

Authority with in whose jurisdiction the relevant Petitioner

Company's assessments are made; (ii) Central Govemment

through thc ollice of Regional Direclor, Weslem Region,

Mumbai; (iii) the Reserve Bank of India; and (iv) Registrar of

Companies and (v) the Official Liquidator (with respect to the

meetings ol'thc First Petitioner Company, the Second Petitioner

Company and the Third Petitioner Company). Notice has also

been served upon the unsecured creditors of the Third Petitioner

Company and the Founh Petitioner Company. The Chairpersons

appointed for the meetings of the equity shareholders of the

respective Petitioner Company have filed an Afldavit of Service

on l3th October, 2017 with proofofservice upon the regulatory

authorities and proof of publication. No representation has been

received by the Petitioner Companies fiom any Regulatory

Authorities or creditors.
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6. Atleast l0 days before lhe date fixed for the hearing, I'etitioner

Companics to publish a noticc of the hearing of this petition in

two local newspapers viz. " Times of India" (Dnglish Edition in

English language) and "Maharashtra Times" (Marathi Edition in

Marathi language), both having circulation in Pune. as per Rule

l6 of the Companies (Compromises, nrangements and

Amalgamations) Rules, 20 I 6.

The Petitioner Companies to file an affidavit of service regarding

the directions given by the Tribunal pertaining to the

advertisement ofnotice ofhearing and do report to this Tribunal

that direction regarding the issue of advertisement has been duly

complied with.

sdl- sd/-
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V. Nallasenapathy,

Member (Technical)

B.S.V. Prakash Kumar

Member (Judicial)
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